ACT No. XT or 1896

FASSED BY THE Govmmon GENEB,AL oF INDIA N Covnom.

(Recewod the assemt of the Gaovernor @eneral on tke 13tk
March, 1896,)
An Act to amend the Legal Pragctitioners Act
1879.

WHEREAS it is expedlent to amend the Legal
" Practitioners Act, 1879 ; It is hereby enacted
as follows :—
1, To section 3 of the said Agct the followmg shall
be added, pamely i—

¢« <Tout > means a person who procuyres the employ-
ment in any legal business of any legal practitioner
in consideration of any remuneration moving from
such practitioner, or proposes to a legal practitioner

"~._to procure his employment in any legal busmess in

XIV of 1882.

‘gonsideration of snch yemuneration.”

2. For section 18 of the said Act the following
shall be substituted, namely

¢18. The High Oourt may also, after such in.
quiry as it thinks fit, suspend or dlsmiss any Pleader
or Mukhtar holding a eertificate as aforesaid—

(@) who takes instructionsin any case except from
the party on whose behalf he is retained,
or some person who is the recognlzed agent
of such pa1ty within the meanmg of the
Code of Civil Procedure, or some servant,

“relative or friend -authorized by the party
to give such instructions, or

(¥) who is guilty of fraudulent or grossly im-

- proper conduct in the dlscharge of his pro=
fessmnal duty, or
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(¢) who tenders, gives or consents to the reten-
tion, out of any fee paid or payable to him
for his services, of any gratification for

, - procuring or having procured the employ-
| ment in any legal business of himself or
" ‘any other Pleader or Mukhtdr,or ~ °
“(d) -who, directly or indirectly, - procures or
attempts to procure the employment of
bimself as such Pleader or Mukhtér
through, or by the intervention of, any
. person to whom any remuneration for
obtaining such employment has been given
by him, or agreed or promised to be so
given, or _

(¢) who accepts any employment in" any legal
"business through a person who has been
proclaimed as a tout under section 36, or

(f) for any other reasonable cause. !
Substitution 8, For section 22 of the said Act the following

ofnew shall be substituted, namely :—

sectionv2i‘2,

Act XVIII, S _

, lssulg;nsqon «922, The Chief Controlling Revenue-Authority

~ and dismissal may also, after such inquiry as it thinks fit, suspend
‘f;;f;:““e' “or dismiss any Revenue-Agent holding a certificate
gulty of  as aforesaid— ' n
UIPIOBONT () who is guilty of fraudulent or grossly im-

proper conduet in the discharge of his pro-
fessional duty, or )
() who tenders, gives or consents to the reten-
tion, out of any fee paid or payable to him
for his services, of any gratification for
procuring or having procured the employ-
ment in any legal business of himself or

) : any other Revenue-Agent,or . .~ -
(¢) who, directly or indirectly, procures or
‘ _attempts to procure the employment of
himself as such Revenue-Agent through,
or by the intervention of, any person to
whom any remuneration for obtaining such
‘ ’ employment




employment has been glVen by him, or

~agreed or promised to be so given, or -
(d) who accepts any employment in any legal

business through a person who has been

proclaimed as a tout under section 30, or -
(e) for any other reasonable cause.

4. For section 36 of the said Act the followmg
shall be substituted, namely —

“ 36, (1) Every High Court, D1strlct Judge,
Sessions Judge, District Magistrate and Presidency
Magistrate, every Revenue-officer, not being below
the rank of a Collector of a District, and the Chief
Judge of every Presidency Small Cause Court (each
as regards their or his own Court and the Courts, if

any, subordinate thereto) may frame and publish lists

of persons proved to their or his satisfaction, by
evidence of general repute or otherwise, habitually

to act as touts, and may, from time to time, alter and

amend such lists.

(2) No person’s name shall be included in any
such list until he shall have had an opportumty of
showmo’ cause against such inclusion.

(3) A copy of every such list shall be kept hung
up in every Ooult to which the same relates.

(4) The Court or Judge may, by general or
special order, exclude from the precincts of the Court

list.

: (5) Every person Whose name is 1ncluded in any
such list shall be deemed to be proclaimed as a tout

within the meaning of sectlon 18, clause (e), and,

*sectlon 22, clause (d).?
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